
 

income-tax exemptuma & 
Maldistribution of 

RAJYA SABHA 
Tuesday, the 1st September, 1981/10th 

Bhadra, 1903   (SaJca) 
The House met at eleven of the clock. 

[Mr. Deputy Chairman In the Chair] 
BE. CALLING ATTENTION MOTION 

REGARDING THE REPORTED 
IRRIGULARITIES IN THE MATTER OF 
GANTING INCOME-TAX 
EXEMPTIONS TO CERTAIN TRUSTS 
IN MAHARASHTRA AND 
MALDISTRD3UTION OF ESSENTIAL 
COMMODITIES LIKE CEMENT IN 
THAT STATE (Interruptions) 

SHRI NAGESHWAR PRASAD SHAHI 
(Uttar Pradesh): Mr. Deputy Chairman, we 
are pained to see your conduct.... 

MR. DEPUTY CHAIRMAN: We shall go 
to the questions. (Interruptions) . 

SHRI NAGESHWAR PRASAD SHAHI: 
Shameless action. No sitting, no sitting. What 
a shameless action it is. You made a certain 
announcement in the House that today we will 
discuss it. But you have changed that decision. 
How can you change that decision? You have 
lowered the dignity of this House. Mr. Deputy 
Chairman, you have lowered the dignity of the 
House; you have flouted the procedure of the 
House. From the Chair you made the annouce-
ment that the Antulay matter would be 
discussed here today. What are you here for? 
You vacate the Chair... (Interruptions) You 
vacate the Chair... (Interruptions) 

MR. DEPUTY CHAUiMAN: I am ready to 
hear all of you. 

SHRI NAGESHWAR PRASAD SHAHI: 
We do not want to hear you. 

SHRI LAL K. ADVANI (Gujarat): Sir, 
give notice of a motion for the suspension of 
the Question Hour. 

Wl R6—1. 

j to certain Trusts 
in Maharashtra MR.  DEPUTY  

CHAIRMAN:     You hear me, Mr. Advani.   I 
will hear all of you one by one. 

SHRI LAL K. ADVANI: At the moment it 
is Question Hour. I have moved for the 
suspension of the Question Hour. I have 
given formal notice... (Interruptions) 

MR. DEPUTY CHAIRMAN: Hon. 
Members are aware that after the 
Question Hour yesterday when seve 
ral Members wanted t0 discuss the 
matter of alleged malpractices in the 
distribution of cement in Maharash 
tra. I had announced that this matter 
could be discussed through a Calling 
Attention Notice on September, 1, 
1981, that is, today. When I went 
through the papers later on, I dis 
covered that the hon. Chairman had 
already admitted a Calling Attention 
Notice tabled by Shri Kalpnath Rai 
and others regarding the power crisis 
for 1st September, 1981 ______  

SEVERAL HON. MEMBERS: No, no ... 

SHRI NAGESHWAR PRASAD SHAHI: 
This is a very lame excuse. We do not want to 
hear. This is a lame excuse. We do not want 
to hear. 

MR. DEPUTY CHAIRMAN: I will hear all 
of you; I will give time for you. Just have 
patience for one minute. 

I was also informed by the Leader 
of the House that at short notice 
Government may not be able to res 
pond adequately to the said Calling 
Attention Notice... (Interruptions) 
regarding cement distribution in 
Maharashtra. In view of the above 
factors,------  

SHRI MANUBHAI PATEL (Guja 
rat):    You have agreed ------------- 

MR. DEPUTY CHAIRMAN:.. .1 decided 
to fix the Calling Attention re- 
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[Mr. Deputy Chairman] 
garding cement distribution in Maharashtra 
for 2 September, 1981. There is therefore no 
question of any breach of faith as alleged by 
Shri Advani in his letter received by me this 
morning. 

SHRI NAGESHWAR PRASAD 
SHAHI: You made the announce 
ment after consulting the Leader of 
the House _____ (Interruptions) 

MR. DEPUTY CHAIRMAN: I will 
hear you ____  

SHRI NAGESHWAR PRASAD 
SHAHI: You made the announce 
ment after consulting the Leader of 
House and Shri Sita Ram Kesri. How 
can you_____ 

MR. DEPUTY CHAIRMAN: Mr. Advani. 

SHRI LAL K. ADVANI: Sir... 
(Interruptions) I have been called. I do not 
yield. Sir, you have called me. 

SHRI RAMANAND YADAV (Bihar): This 
is Question Hour. You must take up 
questions. 

SHRI NAGESHWAR PRASAD SHAHI: 
This will be corruption ftour. We shall discuss 
the corruption of Mr. Antulay. This is not 
Question Hour. 

SHRI RAMANAND YADAV: Because 
you come from my... (Interruptions) 

SHRI NAGESHWAR PRASAD SHAHI: 
No Question Hour. This is corruption hour. 

MR. DEPUTY CHAIRMAN: I am hearing 
Mr. Advani. 

SHRI LAL K. ADVANI: Mr. Deputy 
Chairman, Sir, under rule 267 which »mys 
that "any Member may, with tin consent of the 
Chairman, move......"   (Interruption*) 

SHRI RAMANAND YADAV: Why have 
you allowed him? (Interruptions). Under what 
rule have you allowed him? (Interruptions) 
Question Hour cannot be suspended. (In. 
terruptions) 

SHRI LAL K. ADVANI: Mr. 
Deputy Chairman, Sir .................... 

SHRI RAMANAND YADAV: After the 
Question Hour anybody can raise 
this ... (Interruptions) Under what rule    have 
you allowed Mr. Advani? 
(Interruptions) 

MR. DEPUTY CBAIRMAN: Let me hear 
him. He wants my permission to move a 
motion for the suspension of a certain rule. 
(Interruptions) 

SHRI LAL K. ADVANI: Under 
rule 267, any Member may _______ (Inter 
ruptions) 

SHRI M. R. KRISHNA (Andhra Pradesh): 
This is very wrong . . . (Interruptions) 

MR. DEPUTY CHAIRMAN: Under 
rule 267 he is seeking my consent to 
move a motion for the suspension of 
a rule _____(Interruptions) 

SHRI LAL K. ADVANI: He does not 
know the rules. Why are you replying to him?    
(Interruptions) 

SHRI PATTIAM R/V JAN (Kerala): Sit 
down.    (Interruptions) 

 

SHRI LAL K. ADVANI: Anjr Member 
may with the; consent of the Chairman move 
that any rule may be suspended.... 
(Interruptions) 
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. SHRI J. K. JAIN (Madhya Pradesh) : That 
shows that the consent of the Chair should be 
there. Then only he can move.    
(Interruptions) 

MR. DEPUTY CHAIRMAN: He is not 
moving*. He is seeking my consent to move. 
1 SHRI LAL K. ADVANI: I am seeking his 
consent and why I am seeking his consent, I 
would like to explain. I entirely agree that rule 
267 is an extraordinary rule. Ordinarily I 
would be the last person to seek  suspension  
of  Question Hour. 

SHRI J. K. JAIN: You are the first man tod 
v. Why do you say you are the )    t nan?    
(Interruptions) 

MR. Di:; CHAIRMAN:   Order, 
please. 

SHRI LA' k. ADVANI: Yesterday in this 
House many Members expressed concern at 
the corruption that was going on in 
Maharashtra in the matter of distribution of 
essential commodities like cement, industrial 
alcohol and all these tilings, and the manner in 
which the Income-tax Department—I am very 
happy that Mr. "Venkataraman, the Finance 
Minister, is here; I am sure he must be aware of 
the fact  .   .   .   (Interruptions) 

MR. DEPUTY CHAIRMAN: Come 
to the point. -, 

SHRI LAL K. ADVANI: Yester 
day after all of us had expressed our 
concern  about it, Mr.  Kesri .....................  

SHRI J. K. JAIN: Have you permitted him 
to make a statement? 

SOME HON.  MEMBERS:     Yes. 

SHRI J. K. JAIN: Have-you given him 
permission? You have not given him 
permission. Ask him to sit down* 
(Interruptions) Ask him to sit down. He is 
making a speech. (Interruptions) 

SHRI LAL K. ADVANI: Mr. Sita Ram 
Kesri crossed over to this side... 
(Interruptions) 

SHRI J. K. JAIN: Why is he speaking?     
(Interruptions) 

MR. DEPUTY CHAIRMAN: 
I  am  hearing him    on  this    limited 
point ___ (Interruptions) 

SHRI LAL K. ADVANI: Otherwise there 
will be no business in the House.     
(Interruptions) 

SHRI J. K. JAIN: Sir ..................... (Inter 
ruptions) 

SHRI MANUBHAI PATEL: Don't be a 
bull in a china shop. (Interruptions) 

SHRI LAL K. ADVANI: Mr. Sita 
Ram Kesri, Minister of State for 
Parliamentary Affairs, walked over 
to this side ______(Interruptions) 

 

MR. DEPUTY CHAIRMAN: I am hearing 
him. Yes, go on. (Interruptions) 

SHRI LAL K. ADVANI: I cannot go on. 
This must stop. (Interruptions) 

SHRI M. R. KRISHNA: Sir, you are setting 
up a wrong precedent. There won't be any end 
to it. (Interruptions) 

MR. DEPUTY CHAIRMAN: Whether 
consent can be given or not, that is the only 
limited point. (Interruptions) 



 

SHRI M. R. KRISHNA: After the Question 
Hour, you can allow Mr. Advani. 

MR. DEPUTY CHAIRMAN: I am hearing 
Mr. Advani on this limited point whether 
consent should be granted to suspend the rule 
or not. That is the limited point. Mr. Advani, 
please confine your observations to this 
limited point. Don't go to other matters. 
(Interruptions) Let us hear him. 

SHRI M. R. KRISHNA: This is a wrong' 
precedent which is being set up. This has 
never happened in the past. 

 

MR. DEPUTY CHAIRMAN: Let us hear 
him first. 

SHRI M. R. KRISHNA: This is a very 
extraordinary step you are taking... 

MR. DEPUTY CHAIRMAN: Please 
take your seat. This is a limited 
point, whether consent can be grant 
ed or not. (Interruptions) May I 
appeal to the honourable Members to 
have patience? A procedural matter 
lias been raised by Shri Advani. He 
wants to seek my consent ________  

SHRI J. K. JAIN:    But no speech. 

MR. DEPUTY CHAIRMAN: Just a 
moment. He is seeking my permission to 
move a motion. He is not moving a motion as 
yet. He is just seeking my consent and he is 
stating the grounds why I should give my 
consent. So let me hear him. That is the point. 

SHRI RAMANAND YADAV: On what 
subject is he seeking your permission? There 
is no motion before the House. A motion 
must be there before the House:. 

MR. DEPUTY        CHAIRMAN: 
Please read the rule, rule 267. You can raise 
your point after listening to him. 

Yes, Mr. Advani.
 
SHRI LAL K. ADVANI: Now, Sir. I am not 
going to yield to anyone unless I have made 
the point.... 
MR. DEPUTY CHAIRMAN: You limit 

yourself to the grounds under which you seek 
my consent. 

SHRI LAL K. ADVANI; I confine myself 
only to the fact why this kind of an 
extraordinary suspension \3 called for.... 

SHRI N. K. P. SALVE (Maharashtra):    
Under which rule? 

SHRI LAL K. ADVANI: I am referring to 
rule 267. I may read it out for the benefit of 
Mr. Salve: 

"Any Member may. with the consent of 
the Chairman, move that any rule may be 
suspended in its application to a particular 
motion before the Council and if the 
motion is carried the rule in question shall 
be suspended for the time being," 

Yesterday what happened in the House is 
today known to the world. This House wanted 
to discuss the question of Mr. Antulay's 
corruption immediately... (Interruption) 
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SHRI LAL K. ADVANI: After 

what Shri Kesri suggested to me, I 
consulted my opposition colleagues... 
(Interruption). I consulted my op 
position colleagues and we all agreed 
that if a calling attention notice is 
admitted on this particular issue, we 
can------(Interruptions). 

 

SHRI LAL K. ADVANI:     Because 
we wanted to discuss it immediately, 
Mr.  Kesri, the Minister of State for 
Parliamentary Affairs, walks  over  to 
the Opposition, comes to me and says 
we  are willing,  the  Government has 
no    objection    in    considering     this 
issue.   He said:   "We do not want to 
hide anything".    I greatly appreciat 
ed it.    After all he must have heard 
what Mrs. Gandhi said the other day 
while addressing officers of the Cen 
tral    Bureau    of   Investigation   and 
anti-corruption     agencies.    She    said 
that  'if there is  any     unanimity  on 
anything,  it is in  regard to inflation 
and  corruption.    Both  are  increasing 
and both are eating into the vitals af 
our society.    There is no doubt that 
at  various  levels ______ (Interruptions). 

AN HON. MEMBER: He goes on quoting 
without coming to the subject. 

MR. DEPUTY CHAIRMAN: What is your 
point? 

SHRI LAL K. ADVANI: I am not going  
to  quote.    After  that.... 

SHRI ARVIND GANESH KULKARNI 
(Maharashtra): She is against corruption 
among opposition parties. She has already 
permitted her own party people to practise 
corruption. 

SHRI N. K. P. SALVE: Mr. Deputy 
Chairman____  

SHRI LAL K. ADVANI: I have not 
completed. 

MR. DEPUTY CHAIRMAN: You come to 
the point. 

SHRI LAL K. ADVANI: I will 
confine myself only to the point. 
Suddenly what happened is that in 
the evening Mr. Antulay is reported 
to have met Mr. Pranab Mukher- 
jee ___  

SHRI N. K. P. SALVE: He should speak 
only on the rule. 

SHRI MANUBHAI PATEL: He is 
speaking in support of his point... 
(Interruptions) 

SHRI LAL K. ADVANI: I have not 
completed. Let Mr. Salve sit down... 
(Interruptions) I am not yielding to Mr. 
Salve... (Interruptions). 

AN HON. MEMBER: Mr. Salve should sit 
down. What about Mr. Salve's   corruption? 

SHRI LAL K. ADVANI: Mr. Salve, you 
should be a crusader against corruption ... 
(Interruptions). For the first time in the 
history of Rajya Sabha, an agreement between 
the Government   and   the   opposition,   a 
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between them that the calling attention will be 
taken la-day and which was solemnly an-
nounced by the Chair, has been given a go by. 
Befoind our back, between Shri Pranab 
Mukherjee and Mr. Antulay it has been 
scuttled. If Shri Antulay has anything to do 
with it, he is guilty of contempt of the House. 
Therefore, it was because of this 
unprecedented situation that I would like to 
ask that no matter be taken up in this House 
unless it. is agreed that we discuss the Calling 
Attention on Mr. Antulay's corruption. 

THE LEADER OF THE HOUSE (SHRI 
PRANAB KUMAR MUKHERJEE) : While 
seeking suspension of rule 267 .   .   . 

MR. DEPUTY CHAIRMAN: He is seeking 
consent of the Chair under that rule. 

SHRI PRANAB KUMAR MUKHERJEE: 
On that I am not going to say because it is for 
you to give consent and it is for the House to 
decide whether any particular rule should be 
suspended or not Regarding the factual part of 
the matter I would like to clarify what Mr. 
Advani has said. I am not denying that Mr. 
Sitaram Kesri, Minister of State in the 
Department of Parliamentary Affairs discussed 
with Mr. Advani and they readily agreed I 
would say that it will be taken up in the form 
of a Calling Attention which will be admitted 
and it was mentioned by yourself that it will be 
taken up today. It is a matter of record. 1 am 
not denying that .  .  . 

AN HON. MEMBER: Did you meet Mr. 
Antulay. 

SHRI PRANAB KUMAR MUKHERJEE: 
Yes, I met Mr. Antulay. If 1 am to reply and 
to clarify the position, I mean, the 
Government, the Government has to know 
from the Chief Minister of the State concern-
ed the facts about it.  .   . 

SOME HON. MEMBERS:    Yes. 
SHRI PRANAB KUMAR MUKHERJEE: ,.. 

and  we found  that it  was just  not possible 
from  our  side    to respond     to    the    
Calling-Attention Motion because  certain  
facts  had  to be ascertained from the  State 
Government.    Therefore,  Sir, we sough* 
extension of time, one day's time, for this.    
(Interruptions).    There is    no use  disturbing 
me.   Please have the patience to hear me.    
Now,  Sir, Mr. Chairman, in his wisdom has 
allowed this.   It is not for the first   time this 
has happened that whenever    a Calling-
Attention    Motion is  allowed to which the 
Government has to react, if the Government 
can react instantaneously, they do so and if they 
require some time, the Chair has    always given 
the time and it is nobody's case that we are not 
going to    discuss this matter.    Only I wanted 
to have extension of the time and    the Chair 
has kindly agreed to that.   The Deputy    
Chairman    found  that    the Chairman  has  
already  admitted  one Calling-Attention.   But I 
am not going into the technicalities of the thing. 
What I am thinking now and what I appeal to 
the Chair is that it   is just not   possible   for the    
Government to react    to the Calling-Attention 
notice today for want of certain facts which 
have    to be ascertained and  information has to 
be collected from the State Government and, 
for that, I require time and this is   our case. In 
regard to the suspension. . k (Interruptions).. 
.and other matters, I have mentioned that it is 
for you to give the consent, it is for you to de-
cide.    But, Sir, for the first time in my twelve  
years'  life  in  the  Rajya Sabha, I am finding 
that the Private Members   are   opposing  the   
Question Hour.    This really is a pity.    (Inter-
ruptions) . 

SHRI NAGESHWAR PRASAD SHAHI: 
Mr. Deputy Chairman, Sir, I must have my 
time now. (Interruptions) . 

SHRI LAL K. ADVANI: Sir, he has made 
a statement . . . 



 

MR. DEPUTY CHAIRMAN: He has made 
certain clarifications. (Interruptions) . 

SHRI LAL K. ADVANI: ... and you have 
given another explanation and now, Sir, I 
think there is a contradiction.    
(Interruptions) 

SHRI NAGESHWAR PRASAD SHAHI: 
Mr. Deputy Chairman. Sir, I want to remind 
you of one thing. (Interruptions) 

MR. DEPUTY CHAIRMAN: Just wait. 
Yes, Mr. Salve. 

SHRI N. K. P. SALVE: Sir, now you have 
to give me the time. (Interruptions) 

SHRI NAGESHWAR PRASAD SHAHI: 
Sir, I want to remind you of one thing. 

SHRI N. K. P. SALVE; Sir, I am on a 
limited question; i am on the limited question 
of procedure. (Interruptions). Sir, Mr. Advani 
seems to be so anxious about this matter. The 
Leader of the House has already dealt with it. I 
think what he ha3 asked for is going to be in 
terms of Rule 267. 

SHRI JAGANNATHRAO JOSHI (Delhi): 
You can move a resolution or a motion. 

SHRI N. K. P. SALVE; I have heard you 
and you should have the decency tQ hear me.    
(Interruptions). 

SHRI MANUBHAI PATEL; You can 
move  a Motion.   (Interruptions). 

SHRI B. SATYANARAYAN REDDY 
(Andhra Pradesh); You can move a Motion.    
(Interruptions). 

SHRI N. K. P. SALVE; Sir, what I want to 
submit is a matter of procedure. Sir, a very 
grave impropriety-has been committed so far 
as Rule 267 is concerned. But it is with your 
consent only that a Rule has to be waived and 
the relevant Rule is, Rule 38, which says: 

"Unless the Chairman otherwise directs, 
the first hour of every sitting shall be 
available for the asking and answering of 
questions." 

Therefore, unless the Chairman otherwise 
directs . . . (Interruptions) 

SOME HON. MEMBERS; No, no. 

SHRI N. K. P. SALVE: A very grave 
impropriety has been committed. It is a 
complete and blatant violation of the 
procedure and it is a complete disrespect 
shown to this House. (Interruptions) I would 
like to submit to you that it is only for seeking 
your consent or direction that this Rule 38 has 
been made. So far, Sir, 25 minutes have gone 
by and we have not been able to put the 
questions at all (Interruptions). My respectful 
submission to you is that unless you direct 
otherwise in terms of Rule 38, we should 
immediately proceed with the Question Hour, 
(lit' terruptions). 

MR. DEPUTY CHAIRMAN: Yes, Mr.  
Shahi. 

SHRI NAGESHWAR PRASAD SHAHI;   
Mr. Deputy Chairman,  Sir, 

 

 

SHRI J. K.   JAIN: It is very clear now. You 
should     not     allow him. (Interruptions) 

MR. DEPUTY CHAIRMAN: I am giving 
a chance to everybody. 

SHRI NAGESHWAR PRASAD SHAHI: 
Sir, I am speaking on this particular point. 

MR. DEPUTY CHAIRMAN:  Yes. 

SHRI NAGESHWAR PRASAI SHAHI: I 
am drawing your attentioi to one thing, and I 
am reminding you 
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thing, that ray friend, the Leader of the House, 
has said that the Government has found 
certain difficulties in collecting the facts with 
regard to this Calling-Attention Motion. 

SHRI N.  K. P. SALVE:   Sir, is  it germane to 
the issue? 

SHRI NAGESHWAR PRASAD SHAHI: 
Sir, this is what he has said. Yoi: were here at 
4 p.m. yesterday. I was on my legs to make the 
special mention. Even at that time the 
Government was not ready with facts. and 
therefore, the Government should have sought 
cooperation of the Opposition  .   .   . 

SHRI    LAL    K.    ADVANI:     If it 
wanted more time. 

SHRI      NAGESHWAR      PRASAD 
SHAHI;   ...   and your permission to change  
the  announcement    made  by you.   But  till  4  
p.m.  yesterday  this plea was not made that the 
Government was not ready and no  request was 
made to you to    postpone that item.    
Therefore,  the  only  inference that  we  can 
draw  is  that  this  is  a deliberate  move  on  
the  part  of  the Government   at   the   instance   
of   Mr. Antulay to debar the House from dis-
cussing  that   issue  today.    This  is  H breach 
of trust and I think that  the dignity of the 
House has been lowered by this action of the 
Government. Therefore, we feel that the 
Question Hour   should   be   suspended   and   
this unprecedented      event      should      be 
discussed first. 

MR.   DEPUTY   CHAIRMAN:     Yes, 
Mr.  Ramanand  Yadav. 

 

 

MR. DEPUTY CHAIRMAN: Motion has 
not been moved by him... 

SHRI   RAMANAND   YADAV:     He 
has moved it. 

MR.   DEPUTY   CHAIRMAN:     No. 
How can you say that? 

SHRI P. N. SUKUL (Uttar Pradesh) : The 
Question Hour is already being suspended. 
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SHRI  ARVIND     GANESH     KUL-
KARNI:     Sir, I did not follow you. 

MR.  DEPUTY  CHAIRMAN:      You 
please start. 

SHRI ARVIND GANESH KULKARNI: 
Sir, i draw your attention ... (Interruptions) 

MR. DEPUTY CHAIRMAN: Pleast: go 
on. 

SHRI ARVIND GANESH KUL 
KARNI: Sir, I draw your atten 
tion____ (Interruptions)        Sir,      you 
please ask my friend, Madam Saroj Khaparde 
to please be quiet for five minutes. 

MR. DEPUTY CHAIRMAN: I am hearing  
you.    You  please  continue. 

SHRI ARVIND GANESH KULKARNI; 
Sir, I draw your attention to.... (Interruptions) 

I 

i  

SHRI ARVIND GANESH KULKARNI: 
Sir, what I want to submit to you and through 
you, to the House, particularly ladies and 
gentlemen on that side ... (Interruptions) Sir, 
my point of view is that Mr. Advani has given 
a notice about the suspension of the Question 
Hour. I have also drawn your attention to the 
solemn breach of promise given by the Deputy 
Chairman , in this House.  (Interruptions) 

MR. DEPUTY CHAIRMAN: Please go on. 
(Interruptions) Let him say as he likes. . 
Please go on. 

SHRI ARVIND GANESH KULKARNI: 
Sir, whenever I hear a lady's  voice  I  get  
disturbed. 

\      MR. DEPUTY CHAIRMAN:  I cannot help 
you. 

SHRI ARVIND GANESH KULKARNI: 
Sir, we have bachelors here... 
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MR. DEPUTY CHAIRMAN: Oh. That is 

the difficulty. 

SHRI ARVIND GANESH KULKARNI:    
What can we do? 

MR. DEPUTY CHAIRMAN: Please 
continue. 

SHRI ARVIND GANESH KULKARNI: 
Sir, what I want to submit is that Mr. Advani 
made a point and he has sought your 
permission to suspend the Question Hour. I 
draw your attention Sir, to the very same 
procedure adopted by my friends who are 
now sitting on the Treasury Benches, 
particularly, the Deputy Leader and my dear 
friend, Mr. N. K. P. Salve. 

SHRI LAL K. ADVANI; Without any 
notice. 

SHRI ARVIND GANESH KULKARNI: 
Sir, Mr. Salve quoted here some 'Blitz' report. 
My good friend, Mr. A. P. Sharma, who was 
here sitting next ^Q him shouted very loudly 
because Ms voice is of a labour leader. Then, 
Sir, we also supported them. Mr.  Bhupesh  
Gupta  also  supported. 

MR. DEPUTY CHAIRMAN: You make 
your point. 

SHRI ARVIND GANESH KULKARNI:  
Sir, my paint is .   .   . 

SHRIMATI USHA MALHOTRA 
(Himachal Pradesh): What are you trying to 
say? 

SHRI ARVIND GANESH KULKARNI: I 
am driving at the same point where you want. 
Sir, my point is, at that time, the reactionary 
Janata Government was  ruling. 

MR. .DEPUTY CHAIRMAN: That is a 
different matter. 

SHRI ARVIND GANESH KULKARNI: 
Please listen to me. I have got a point to say. 
The reactionary Janata Government was 
ruling. But it was a democratic Government. 

MR. DEPUTY CHAIRMAN; What is your 
point? 

SHRI ARVIND GANESH KUL 
KARNI: Sir, the point is that at that 
time, under Rule 67, a Resolution was 
moved by me. And again his party 
supported my Resolution regarding 
the rejection of the Proclamation 
issued by the President, etc., etc. Sir, 
then, Mr. Shanti B'hushan, who was 
the Minister for Parliamentary 
Affairs ...
 
' 

SHRI LAL K. ADVANI: The Minister 'or 
Law. 

SHRI ARVIND GANESH KULKARNI: Mr. 
Shanti Bhushan, the Minister for Law, moved 
another Resolution that this House do suspend 
rule so and so. So, there is, Sir, here y a 
precedent in this House that the Rules are 
suspended particularly looking to the feelings of 
the Members. Sir, what Mr. Advani says is that 
Madam Gandhi's advice is to the opposition not 
to be corrupt, and not to her party. To her party 
she has given the permission, go ahead   (.Inter-
ruptions) . 

SOME HON. MEMBERS: Sir, Sir.. 
(Interruptions). 

MR. DEPUTY CHAIRMAN:  I have heard 
him   I have heard several other Members.   I am 
not going to hear all   ; of you.     (Interruptions),      
There is this rule. (Interruptions). 

SOME HON. MEMBERS: Sir, Sir .. . 
MR. DEPUTY CHAIRMAN: No, no, 

please. (Interruptions) 
MR. DEPUTY CHAIRMAN: I will 

request the hon. Members to resume 
their seats. Unless you resume your 
seats, I cannot hear all of you. (Inter 
ruptions). I will only request you to 
resume your seats. If you do not re 
sume  your seats _____   Please    resume 
your seats because... 

SOME HON. MEMBERS Sir, Sir,.. 

MR. DEPUTY CHAIRMAN: No, no. May 
I request the hon. Members to resume their 
seats?    (Interruptions). 
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SHRI DINESH GOSWAMI (Assam): Sir, may I 
make a submission. (Interruptions). Sir, I have a 
submission to make. I think it will be agreed by 
everybody that no House can run without the active 
co-operative between the ruling party and the 
opposition, and you have seen the feelings of the 
opposition. I feel that in ttie interest of smooth 
running c£ he House you adjourn the House for 15 
minutes .   .   .   (Interruptions). 

SOME HON. MEMBERS; No, no. 

SHRI DINESH GOSWAMI: Then we would not 
allow the House to run . . . (Interruptions). We will 
not allow the House to run if this is the situation. 
We are not going to allow it. Are we not even to be 
permitted to have our say?     (Interruptions). 

SHRI NAGESHWAR PRASAD SHAHI : 
Antulay first; Antulay first. 

SHRI DINESH GOSWAMI: Now I am making a 
submission . . . (Interruptions). It will be for you to 
consider it, I know; it will be fox the House to 
accept it or reject it; but at nb point of time I will 
allow that we do not have an opportunity to have our 
say in this House... (Interruptions). You 
cannot make me stop. And if that is so, we will not 
allow the House to run; you will not be allowed to 
continue the House. In the interest of democracy, let 
the parties meet and after that we decide ... (In-
terruptions) . 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY AFFAIRS 
(SHRI SITA RAM KESRI): Sir, .  .  . 

SHRI AMARPROSAD CHAKRABORTY (West 
Bengal): Sir, we will not .   .   .   (Interruptions). 

MR DEPUTY CHAIRMAN: After Mr Dinesh G-
oswami, let us see what Mr. Kesri has to say. 

(a?ofap[) I was just requesting hhn for a 
chance to speak, which he had promised. I 
did not go and rush to the rostrum your 
members rushed to the rostrum; practically 
they captured the Chair; I did not do that—
(Inter-ruptions). 

SHRI MANUBHAI PATEL: Sir, a
Member that side is shouting t-t-t,
What is this? A member is speaking
and he feels agitated, and if anothei
Member starts uttering t-t-t. It is s
contempt to the Member ________  (Inter 
ruptions) . 
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SHRI K. K. MADHAVAN (Kerala): Sir, 

the Government had enough time. Yesterday 
this matter was raised and it has been agreed 
to that this issue will be discussed today. 
Government had enough time. This only 
shows delaying tactics on their part to protect 
corrupt persons. This is shameful. This is 
nothing but shameful. ( Interruptions). 
Beneficiaries of corruption sitting there shout-
ing all the while and demanding more time. 
We object to this. (Interruptions) 

SHRI LAL K. ADVANI; Sir, even at this 
late stage, I would plead with the Government 
tQ honour its commitment made yesterday. 
Even if it is discussed at 3 P.M. it does not 
matter. We can have a discussion at 3 P.M. 
Let us have a discussion on Mr. Antulay's 
corruption and everything will be all right. 
The Opposition is keen that the commitment 
made yesterday should not be breach. ed and 
we should have a discussion today.    
(Interruptitma) 

SHRI MANUBHAI PATEL: Sir, on this 
issue, I wanted to make a point. Apart from 
technicalities, this involves the credibility of 
the House, the credibility of the Leader of the 
House, thhe credibility of the Minister and the 
credibility of the Chair. Yesterday, when this 
issue was raised, we were not prepared to 
discuss this issue through a Calling Attention 
Motion. We wanted that there should be a 
discussion, a full discussion, through a 
Resolution But, then there was a compromise, 
when the suggestion came from the Leader of 
the House through Mr. Kesri, who consulted 
the Leader of the House. The Leader of the 
House consulted the Chair. Then. Mr. Kesri 
consulted Mr. Advani and Mr. Kulkarni. 
Thereafter, we had agreed to this compromise 
formula and it was categorically announced 
by the Chair that this will he taken up today 
and this will be discussed today That is why, 
we had agreed to this. Now, today, when we 
see the Agenda, the List of Business. .   .   .   
(Interruptions) 

SHRI M. R. KRTSHNA: The Government 
has already agreed. What more do you want? 

SHRI MANUBHAI PATEL: Now, Mr. 
Pranab Mukherjee has come up with a 
statement that Government could not get 
sufficient time to collect the data or the 
information. This is the only excuse. 
(Interruptions) So many unprecedented 

incidents take place in the country. Whenever 
there are accidents, catastrophies, natural 
catastrophies and so on, the Government 
comes up with information within one hour.  
On this particular 
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issue, why should they need more time? The 
Chief Minister is hers. He has met the Prime 
Minister twice. He has also met the Leader of 
the House. Everything is available with him. 
Still, it has been said here that Government is 
not in a position to have all rhe information 
required and so on.   I think, .   .   .   
(Interruptions) 

MR. DEPUTY CHAIRMAN; What will be 
lost if this is taken up tomorrow? Nothing 
will be lost. (Interruptions) 

SHRI MANUBHAI PATEL It is not a 
question whether this is discussed through a 
Calling Attention or through a Resolution. 
But the main thing is, the credibility of the 
House, the breach of  faith...   (Interruptions) 

MR.  DEPUTY     CHAIRMAN:   The 
Chairman has always the discretion. 
(Interruptions) 

SHRI MANUBHAI PATEL; The Chair, 
the ruling party and the opposition have all 
unanimously agreed to this. When such an 
agreement is flouted, what will be the 
credibility of the House.    (Interruptions). 

Now you say that it is Elder's House.    
(Interruptions) 

MR. DEPUTY CHAIRMAN; It is for their 
convenience that a date is fixed. 

SHRI NAGESHWAR PRASAD SHAHI: 
You could have telephoned us or the Leader 
of the House could have telephoned us at 
10.00 p.m. We would have gladly agreed to it. 
Neither he nor you telephoned ns. (In-
ferruptions). 

SHRI MANUBHAI PATEL; The last point 
in this. Shri Kulkarni pointed out something 
and I was shouting and praying that I should 
be allowed to speak. By that time the 
members on that side rushed and they came 
to you. I never rushed and I never 
came.  (Interruptions). 
r 



27 Calling Attention re. [ RAJYA SABHA ]    essential commodities                              28 
Income-tax exemptions to certain Truiits 

& Maldistribution of in Maharashtra 
 

 

MR.    DEPUTY   CHAIRMAN:    Mr. 
(anerjee please. 

 
MR. DEPUTY CHAIRMAN; I have > call 
and give opportunity to others Iso. 
(Interruptions). Mr. Advani, ley are also 
entitled to have equal me in the House. You 
cannot object i my calling one from this 
side and le from that side. You cannot ob-
ict to it. (Interruptions). Mr. Ma-iur, I have 
heard your leader. Yes, r. Banerjee.  
(Interruptions). 

 

1R.   DEUPTY   CHAIRMAN:    You the 
record.    I have never said it. 

 
MR. DEPUTY CHAIRMAN: By 

pressurising you cannot do that. It will not go 
on record. 

{Shri Jagdish Prasad Mathur   continued to 
speak.) 

MR. DEPUTY CHAIRMAN: Only Mr. 
Banerjee will gon on record and nobody else. 

(Shri Jagdish Prasad Mdjthur continued to 
speak.) 

MR. DEPUTY CHAIRMAN: Mr. Mathur, 
you take your seat. Nothing is going on 
record. 

(Shri  Jagdish  Prasad  Mathur continued to 
speak.) 

SHRIMATI     KANAK     MUKHERJEE  

(West Bengal):  Sir, may I sub-,  mit... 

MR. DEPUTY CHAIRMAN;, After Mr. 
Banerjee. I have already called him. 
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MR. DEPUTY CHAIRMAN: Why do you 
impute motives, Mr. Mathur? Order please. 
Mr. Banerjee. 

SHRI B. N. BANERJEE (Nominated); Sir, I 
was not in the House when it was agreed that the 
Calling Attention would be taken up today. 
When I read the early morning papers today, I 
saw in the proceedings of the House that it was 
agreed by all concerned—maybe, as a result of 
the demand by the Opposition—and the 
Government als0 agreed that this matter would 
be discussed on a Calling Attention Motion 
today. But after some time when i received the 
Rajya Sabha papers, I looked" into these and 
found that the Calling Attention was t on a 
different subject. Naturally, it surprised me. 

AN. HON. MEMBER: It surprised 
everybody. 

Now, it appears from what you have said, 
that Mr. Advani wrote a letter to you in the 
morning saying that there is a breach of faith, 
apparently because he was not informed about 
the circumstances under which the List of 
Business did not include this item. Naturally, 
he expressed his views in a letter to you and 
today he tried to move a motion for 
suspension of Questfon Hour and asked for 
your consent. You did not give him the 
consent, but you allowed him to ask for 
consent on the floor of the House, and he 
stated his case. That part is over. Though the 
Question Hour has not been suspended, in 
actual practice the Question Hour has 
disappeared today. But even if the Question 
Hour would have taken place today, the very 
same matter would have been raised 
immediately after 12 o'clock. 

Now, Sir, it is a matter on which a decision 
was taken in the House that it would be taken 
up today, but it was not taken up today. 
Naturally, there would be a cause for concern 
and on that point, nobody is at dispute, 
particularly when the Opposition did not 
know the circumstances under which the 
Chair... 

DR. BHAI MAHAVIR: There were no 
circumstances. 

 

SHRI B. N. BANERJEE: I am talking 
about myself. Naturally, when I came here, 
the first thing I asked you, Sir, in your 
chamber was: "What has happened? This 
Calling Attention is not there". Then you told 
me the same thing which you said later on 
that it was because of two reasons—one, the 
Chairman had earlier admitted a Calling 
Attention Motion; and two, the Leader of the 
House had also represented to you that the 
Government wanted some time to give full 
facts of the case. 

SHRI AMARPROSAD CHAKRA-
BORTY; It was a created circumstance. 

SHRI B. N. BANERJEE: Anyway, these 
are the facts. We have heard the Leader of the 
House. Sir, I want to make a submission to 
the House. After all—excuse my saying this; I 
am not making any aspersions on anybody—
by some practice, or things like that—
whatever it may be—many times it has 
happened that without suspension of the 
Question Hour, other things have been raised 
during 



 

[Shri B. N. Banerjee] the Question Hour   
and the Questran Hour died a natural death. 
Today's Ki one such case. 

12 NOON 
Sir, we are now here to res ^ve how to get 

about the things. The Opposition's demand is 
this: No, we must have the Call Attention 
today because that was agreed to yesterday. 
The Government says, "No, it has to be 
tomorrow." (Interruptions) I am just telling 
facts. As Members of Parliament, as 
representatives o( the people in the country we 
are aiso responsible to see that the time of the 
House is well utilised, but that does not mean 
that Members cannot raise their grievances. 
Therefore, instead of saying "We will not 
allow the Business to continue, let the 
Business proceed like this till six o'clock" we 
have to resolve the dispute and come to a 
situation whereby the first objective will be 
that the House should continue its business. 
Secondly the GovernmenT should not escape 
the Call Attention which has been agreed to 
be admitted by the Chair. 

SHRI MANUBHAI PATEL: And the  
Government itself. 

SHRI B. N. BANERJEE: Government 
does not come into the picture. They have 
consulted the Government. Therefore, this 
Call Attention has to be discussed, 

SOME HON. MEMBERS: Today, today. 

SHRI B. N. BANERJEE: Let me make my 
submission. 

AN HON. MEMBER:   Right now. 

SHRI B. N. BANERJEE; Their demand is 
for today. I am just referring to a technical 
point. Don't take it, Sir, that i am taking sides. 
I ara just telling my views. The House can 
proceed with the business and the House can 
have the Call Attention arising  out of some 
charges against 

Mr. Antulay. That is the objective. If you read 
Rule 180 of our Rules, it is very clear. Don't 
say that Banerjee is just trying to interpret the 
things. It is the rule itself and that has 
happened on earlier occasions also. Supposing 
you admit this Call Attention or you would 
have admitted the Call Attention today, the 
Ministe' was entitled to come and the tell the 
House "I will make the reply tomorrow." That 
is very clear. Supposing, even now, under the 
demand from the Opposition you say. "All 
right, I admit this Call Attentim today", you 
cannot prevent the Minister from coming and 
telling you, "I will make the reply tomorrow. 
That is the rule. I will read out the rule. 
(Interruptions) 

My submission is—excuse my saying it— 
that the mistake of the hon. Deputy Chairman 
was this. Here, if I would have been in a 
different capacity, I would have advised you 
that before issuing the List of Business you 
should have informed at least the leaders of 
the Opposition of the circumstances under 
which you could not admit the Call Attention 
today. As Mr. Shahi has very rightly pointed 
out, if they were informed—Mr. Shahi or Mr. 
Advani—even at ten o'clock yesterday night, 
"Well, due to the circumstances we will not 
take it tomorrow but we will take it up the day 
after tomorrow", it would have been all right. 
These are hard facts. I would, therefore, make 
an honest submission. The matter has been 
discussed on the floor of the House. Let us 
now clearly understand that the Calling 
Attention will be taken up tomorrow and tet 
the business go on. Let the Government not 
take shelter under the rule and say "We will 
make a statement on some other day." That is 
the way in which this dispute can be resolved. 
It is no good wasting the valuable time of the 
House just by saying "We will not allow   
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MR.   DEPUTY   CHAIRMAN:    The net 
result  will  be the same thing. There will be    
no discussion today. {Interruptions) 

SHRI B. N. BANERJEE: I am saying that 
there was some mistake on your part in not 
informing them yesterday. There is no 
question of breach of faith. That was a 
mistake and, therefore, the matter wIH come 
up tomorrow. Should we not do more useful 
business in the House then tomorrow. Should 
we not do more be discussed today itself? 
That is my honest submission. 

SHRI PRANAB KUMAR MUKHERJEE; 
Sir, I would like to submit, as I have already 
mentioned, that it is not my case that we will 
not answer to the Calling Attention Notice. 
The whole question was of the time factor and 
I explained to the hon. Members that because 
of certain difficulties and in order to be able to 
collect information from the State 
Government, I required some time. And I 
think we have to find some way out as to how 
to la^kle the situation. It is an issue where the 
Opposition is pressing their point and I have 
no hesitation to go with the Opposition 
because on earlier occasions also we have 
made compromises. It is not an issue on which 
we can stick to any particular false rense of 
prestige or vanity. We have to find out some 
mechanism. What I would suggest is that any 
Vice-Chairman may take control of the House 
and we can go to your chamber and rps'olve 
the issue and thereafter you can announce it. 

MR. DEPUTY CHAIRMAN; If you agree 
to this suggestion made by the Leader of the 
House, . . . (Interruptions) 

SHRI LAL K. ADVANI: May J submit, 
Sir, that this is a matter in which not only the 
leaders here but very many other Members 
are concerned. So I would make a specific -.    
suggestion on the lines suggested 

901 RS-,2. 

Mr. Banerjee. Let the Calling Atten-ion be 
taken up today, as was promised yesterday, 
and under that rule the Government may 
reply tomorrow —I have no objection to 
that—so that there is no breach of promise. 

SHRI PRANAB KUMAR MUKHERJEE; 
I have to get the Minister concerned t0 
respond to it. So I Tequire   some  time   
(Interruptions) 

SHRI LAL K. ADVANI: We are willing 
Ui have the answer tomorrow. 

SHRI PRANAB KUMAR MUKHERJEE; 
Let me explain. Under Rule 180, you call the 
attention of a particular Minister and he has to 
make a brief statement on the subject 
mentioned therein. (Interruptions) Just one 
minute. I thought we could have a brief 
discussion and the Deputy Chairman will 
inform the decision in the House. W/e are not 
going to take the decision here. As the House 
was informed yesterday, today also the House 
will be informed of the decision. But there is a 
technical matter. We will have to identify the 
Minister and the Minister will have to be 
present here. (Interruptions) It is not that. It is 
because, so far as the allocation of cement is 
concerned, it is under the Ministry of 
Industry, so far as the distribution of cement is 
concerned it is under the Ministry of Civil 
Supplies, so far as the import of cement is 
concerned, it is concerning the Ministry of 
Commerce. These are the matters on which we 
shall require a brief discussion. I am 
suggesting to you that let us have a discussion 
there for five minutes and then we can come 
back. 

SHRI NAGESHWAR PRASAD SHAHI; 
Mr. Deputy Chairman, on matters of States, it 
is the Home Minister wh0 always replies, not 
th« Civil Supplies Minister or any other 
Minister. Whenever there are charges of 
corruption against a Chief Minister, it is the 
Home Minister who replies, not the Civil 
Supplies Minister, not the. Industry Minister, 
nothing ql 
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is the Home Minister who replies, and the 
Home Minister is here. This is a technical 
matter. The Government ©an decide in this 
way. 

MR. DEPUTY CHAIRMAN: There were 
more than 10—12 Calling Attention Notices 
beginning with the one by Shri Era Sezhiyan 
a few days ago. So we had to permit it So that 
the notices could be covered. That is stm not 
being done. I think that will be done today. So 
if you agree, I would request you to consider 
that we can proceed with the business and let 
the leaders of parties and the Leader of the 
House meet and discuss. Let us proceed with 
the business. Then we discuss it later on. 

SHRI B. N. BANERJEE: We will not be 
able to settle it in five minutes. (Interruptions) 

PROF. SOURENDRA BHATTA-
CHARJFI (West Bengal). You announce it. 

SHRI LAL K. ADVANI; We can agree as 
regards the principles and then we can work 
out the modalities. You should decide that we 
are going to discuss it today. Then we can 
work out the modalities. There is no problem 
about that. 

MR. DEPUTY CHAIRMAN: He has not 
agreed to the discussion so far, as I can see. 

SHRIMATI KANAK MUKHERJEE: It is 
difficult to believe that the Government wants 
time to find out facts about the corruption of 
Mr. Antulay. (Interruptions) 

MR. DEPUTY CHAIRMAN: The Leader 
of the House and the leaders ,of the various 
parties can come to my room, and there we 
can find out the whole thing about how to do 
it and when to do it. All these things, we can 
discuss.    (Interruptions) 

SHRI ERA SEZHIYAN (Tamil _Nadu): I 
want to make a submission. At 3 O'clock, let 
us take up the Calling    Attention.   
Whosoever     is    in 

charge, let them take note. They can reply 
tomorrow. We shall start it at 3  O'clock.    
(Interruptions) 

SHRI LAL K. ADVANI: Let the Leader 
agree.    (Interruptions) 

MR. DEPUTY CHAIRMAN: Mr. 
Sezhiyan, under rule 180 to which Mr. 
Banerjee made a reference, the Minister has 
the authority to say that he will not make a 
statement today. If a Member can call his 
attention, he will not reply. Then the whole 
thing will be adjourned "to some other date. It 
jS not that after all of you have spoken he will 
say that he will reply tomorrow. That is why 
we can take up the Calling Attention listed for 
today. Then, at. some time during the lunch 
hour, any time you fix, we can meet and 
discuss about the time and everything. 
Qlnterrup-tions) 

DR. BHAI MAHAVIR (Madhya Pradesh): 
There will be two Calling Attention motions.    
(Interruptions) 

MR. DEPUTY CHAIRMAN: I cannot 
suspend the Calling Attention motion which 
is here. (Interruptions) 

DR. BHAI MAHAVIR; Let us have special 
mentions till that time. (Interruptions) 

SHRI B. N. BANERJEE; Whether at all 
that Calling Attention will come up today only 
for the purpose of satisfying the Opposition 
point of view or whether the whole thing will 
come up tomorrow, in what form it will come 
up tomorrow or today and who the Minister is 
who will reply, all these things cannot be 
discussed here on the floor of the House. They 
may be discussed there. 

It has been suggested by the Opposition 
that the present Calling Attention should not 
be taken up. Sir, that is not a correct stand 
became there have been instances in Rajya 
Sabha, and the Rules °f Procedure of Business    
do not    bar two   Calling 
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Attention motions coming up. If a 
consensus is arrived at in your room 
that to satisfy the Opposition we may 
have the Calling Attention at the end 
of the day and that the Government 
may make a statement tomorrow, 
that does not prevent the other Cal 
ling Attention which is in the name 
of my good friend, Shri Kalpnath Rai, 
to be taken up now. Sir, we want to 
resolve the dispute amicably and with 
the best of will of the House. We 
must take an approach which would 
solve the matter, not an approach 
that we must have our pound of flesh. 
(Interruptions) .     .   . 

MR. DEPUTY CHAIRMAN: May I request 
the Leader of the House and the leaders of the 
various parties to come at 1.15 and discuss 
the whole, matter and , what modalities 
should be adopted? (Interruptions) Regard, 
ang the limited point' of the timing and  the 
modalities.    (Interruptions) 

.SHRI . LAL K. ADVANI: You 
announce that the Calling Attention 
will be taken up today. (Interrupt 
tions)  

SHRI SITA RAM KESRI: It means that you 
are determined not to cooperative. 
(Interruptions) While the Deputy Chairman is 
inviting you to talk there and find out some 
way, still you are opposing it. It. shows that 
you are determined to hear no cause, no 
reason, but only insist upon it in spite of our 
request. (Interruptions) No. We are not going 
to do it today. I shall discuss it tomorrow. 
(Interruptions) 

SHRI NAGESHWAR PRASAD SHAHI: 
Sir, the cat is out. (Interruptions) This is not 
for the first time  (Interruptions) 

SHRI SITA RAM KESRI; While the 
Deputy Chairman is requesting'us to sit there 
and find out the way, still you are insisting 
upon it. You do not want to do it. You are 
pretending to be democratic. But you are not 
democratic. (Interruptions) This is very "bad.    
(Interruptions) 

SHRI     NAGESHWAR      PRASAD SHAHI: 
This is not the first time that the ''hair   has 
desired to    discuss a ,  thing in the chamber  • • 
•   (Interruptions) 

SHRI SITA RAM KESRI: Mr. Deputy 
Chairman, Sir, our apologetic attitude they 
have rejected. They are not going to be 
reconciled. They are not going to maintain the 
decorum' of the House .   .   .   (Interruptions) 

SHRI NAGESHWAR PRASAD SHAHI; 
This won't do. (Interruptions) Mr. Deputy 
Chairman, Sir, thii-is not the first time. The 
Chair has many times adjourned the House for 
a discussion in his; chamber. You can adjourn 
the House for a discussion in your chamber.    
(Interruptions) 

MR. DEPUTY CHAIRMAN; If there is an 
agreed conclusion,, there is no difficulty. 
Unless you are determined that you do not 
want to '. . . (Interruptions) 

SHRI LAL K. ADVANI; Mr. Deputy 
Chairman, Sir, the essential issue is that if we 
are all agreed that we have the formal motion 
on the Calling Attention today .   .   . 

SHRI SITA RAM KESRI:  No. 

SHRI LAL K. ADVANI: .. . -and 
the discussion and the statement 
tomorrow  .... ................... 

SHRI J. K. JAIN: Never. (Interruptions) 

SHRI.LAL K. ADVANI: This was the 
agreement. It is only the modalities that we 
are willing to discuss. But if the basic issue 
we will-not have, today, then I will not b.e, 
agreeable. I was from the very beginning 
saying;' you agree to the principle, and the 
modalities -we will discuw. (Interruptions) 

MR. DEPUTY CHAIRMAN: Mr. 
Kalpnath Rai.    (Interruptions) 
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MR. DEPUTY CHAIRMAN: I have heard 

many Members and now because his Calling 
Attention is here :...   (Interruptions) 

SHRI LAL K. ADVANI; You decide this 
first.   (Interruptions) 

MR. DEPUTY CHAIRMAN: Mr. 
Kalpnath Rai. 

 
SHRI NAGESHWAR PRASAD SHAHI: 

Sir, Mr. Sita Ram Kesri is distributing 
pamphlets in the Housei 

It is breach of the rules. (Interruptions) Mr. 
Sita Ram Kesri is distributing pamphlets in 
the House. Thii is breach of the rules, Sir. 
(Inter' ruptions) Mr. Sita Ram Kesri is dis-
tributing pamphlets in the House. This is 
breach of the rule. 

Mr. Sita Ram Kesri is distributing 
pamphlets in the House ... 

SHRI SITA RAM KESRI: No. 
SHRI NAGESHWAR PRASAD SHAHI: 

You have done it. 

SHRI SITA RAM KESRI: No. 
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WRITTEN ANSWERS   TO     QUES-
TIONS 

Joint ventures in the Electronics free Trade    
ZOne in    Bombay 

*221. DR. LOKESH CHANDRA: 
DR.  (SHRIMATI) NAJMA 

HEPTULLA: 

Will the Minister of COMMERCE be 
pleased to state; 

(a) what is the number of multinationals 
who have joined in the joint ventures in the 
electronics free trade zone in Bombay during 
the year 1980-81; and 

(b) whether their entire production is 
exported? 

THE MINISTER OF COMMERCE AND 
STEEL AND MINES (SHRI PRANAB 
KUMAR MUKHERJEE): (a) During the year 
1980-81, one unit with foreign equity 
participation, was incorporated in Santa Cruz 
Electronics Export  Processing  Zone, 
Bombay. 

(b) Yes, Sir. 

Tourist Buses at Port Blair 

*222. SHRI AMARPROSAD CHA-
KRABORTY: Will the Minister of 
TOURISM AND CIVIL AVIATION be 
pleased to state: 

 
(a) whether it is a fact that th« Andaman 

and Nicobar Islands Administration has only 
one mini tourist bus for taking the tourists 
around Port Blair for sight-seeing; 

(b) if so, whether Government pro-pose 
to provide more tourist buses at Port Blair; 
and 

(c) if so, what are the details thereof and 
if not, what are the reasons therefor? —) 

THE MINISTER OF TCfURISM AND 
CIVIL AVIATION (SHRI A. P. SHARMA): 
(a) Yes, Sir. However, additional tourist 
buses for sightseeing are available with . 
private operators. 

(b) and (c) The Andaman and Nicobar 
Administration has already purchased one 
25-seater bus chassis. The bus is expected to 
be ready for ffie forthcoming tourist season. 

Balance Sheets of M/s. Swadeshi Cotton 
Mills 

*223. SHRI G. C. BHATTACHARYA: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether it is a feet that the balance 
sheets of M/s. Swadeshi Cotton Mills at 
Kanpur, Naini, Raibareli-ly, Udaipur, 
Maunathbhajan and Pondicherry have-not 
been published since their take-over by 
Government during the last three years; if so, 
what   are  the  reasons  therefor; 

. _(b) what is the number of such other 
textile mills, which have been taken over by 
Government and whose balance sheets have 
not been prepared and published;  and 

(c) what are the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY    OF COMMERCE   (SHRI 


